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Counsel for Petitione

ORDER

T present. Counsel for R? also present and filed an

Application for setting aside the order dated 16.12.2016 along with an
Application for condoning delay. Accordingly, Counsel for Petitioner submitted
that he has no objection if the eX-parte order against R-2 is set aside subject to

the payment of cost.

It appears that grounds submitted in the application for

condoning delay and setting aside ex parte order are sufficient. Therefore, we set
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